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INTRODUCTION

I, the Chairman of the Public Accounts Committee as authorised
by the Committee, do present on their behalf this Fifty Seventh Report
on the action taken by Government on the recommendations of the Public
Accounts Committee contained in their Two Hundred and Twenty Fourth

Report (Fifth Lok Sabha) on ‘Railway Operations and Expenditure’
relating to Ministry of Railways.

2. On 10 August 1977, an ‘Action Taken Sub-Committee (1977-78)’.
consisting of the following members, was appointed to scrutinise  the
replies received from Government in pursuance of the recommendations
made by the Committee in their earlier Reports :

Shri C. M. Stephen—Chairman

Shri Asoke Krishna Dutt—Convener

Shri Gauri Shankar Rai

Shri Tulsidas Dasappa

Shri Kanwar Lal Gupta } Members
Shri Zawar Hussain

Shri Vasant Sathe J

S L

The Action Taken Sub-Committee of the Public Accounts
Committee (1977-78) considered and adopted this Report at their sitting
held on 9 December 1977. The Report was finally adopted by the Public
Accounts Committee (1977-78) on 19 December, 1977.

4. For facility of reference the conclusions/recommendations of the
Committee have been printed in thick type in the body of the Report.
For the sake of convenience, the conclusions/recommendations of the

Committee have also been appended to the Report in a consolidated form.
(Appendix).

5. The Committee place on record their appreciation of the assistance

rendered to them in this matter by the Comptroller and Auditor General
of India.

C. M. STEPHEN,
Chaisrman,
Public Accounts Commitree.

Agrahayana 28, 1899 (S) '

New DELHI;
December 9, 1977
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CHAPTER 1
REPORT

1.1. ‘This Report of the Committee deals with the action taken by
Government on the recommendations of the Committee contained in their
224th Report (Fifth Lok Sabha) on Railway Operations & Expenditure,
which was presented to the Lok Sabha on 27 August, 1976.

_ L2._Action Taken Notes on all the 56 recommendations contained
in the Report have been received from Government .

1.3. The Action Taken Notes on the recommendations of the Committee
have been categorised as follows :

(i)  Recommendations/observations which have been accepted by
Government :
S1. Nos. 1-3, 5-23, 25, 26, 28-30, 32, 33, 42-44, 46 and 52-56.

(i)  Recommendations/observations which the Committee do not desire
to pursue in the light of the replies of Government :
Sl. Nos. 4, 41, 50 and s1.

(ili) Recommendations/observations replies to whcih have not been
accepted by the Government and which require  reiteration :
Sl. Nos. 24, 27 and 31.

(iv) Recommendations/observations in respect of which Government
have furnished interim replies :
Sl. Nos. 34-40, 45 and 47-49.

1.4. The Committee expect that Final replies to those reco-
mendations/observations in respect of which only interim replies
have been furnished so far will be submitted expeditiously after
getting them vetted by Audit.

1.s. The Committee will now deal with the action taken on some
of their recommendations.

Investigation of the defects in and failure of ACFT and ACMT Electric
Locomotives

(Paragraphs 1.45 to 1.47 and 1.49 to 1.52—SJ. Nos. 1-3 and 5-8).

1.6. Dealing with a case of large scale failure of AC freight type
(ACFT) broad gauge electric locomotives produced by the Chittaranjan
Locomotive Works in collaboration with a foreign consoritum called
“Group” as also the wholesale failure of traction motors and armatures
of AC electric mixed type (ACMT) BG locomotives, the Committec
had, in paragraphs 1.45 t0 1.47 and 1.49 to 1.52 of their 224th Report
analysed the various reasons responsible for these failures. The Committee
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had then recommended that the Ministry of Railways should constitute
a high level inquiry into th2se matters.

1.7. In their Action Taken Note dated 19 April 1977, the Ministry
of Railways have stated

““The observations of the Committee are noted. A Technical
Committee has since been constituted by the Railway Board
to inquire into defects in/failure of ACFT and ACMT Electric
Locomotives, with the following terms of reference:

(a) causes and repomsibility for inadejuacy in design of ACFT
locos leading to excessive defects resulting in major repairs
and modifications of these locos involving heavy expenditure
and rendering large number of ACFT locos inoperative.
(vide recommendations 1 and 2 of PAC) ;

(b) factors leading to the failures of the imported traction motors
fitted on a AG locos from December 1969 on wards due
to breakage of shafts and pinions which rendered locos
inoperative for long periods. (vide recommendation No.
3 of PAC);

(c) manufacturing programme for ACMT electic locomotives
with special reference to specifications for traction moters
armatures, theirimportand indigenous manufacture within
the country (vide recommendation No. 8 of PAC) ; and

(d) the officers found responsible for the failure to discharge
their responsibility in connection with items (a) to (c)
and the specific action to be taken against them (vide re-
commendation No. 7 and 8 of PAC).

The result of the investigation and action taken on the report of the
Technical Commirttee will be advised to the Committee in due course”,

1.8. The Commiftet noté that a Techfical Committee has
since been constituted by the Railwdy Béard to inquire into the
defects in failure of ACFT and ACMT Electric Locomotives.
The term of reference of this Committee /nier alia includé a reéview
of the manufacturing programme for ACMT electric loco-
motives with special reference to the specifications for traction
motors/armatures, their import and indigenous manufacture
within the country. The Commitiee desire that the Technical
Committee may be advised to complete their work expeditiously.

Owvercharging by the “Group” — a consortium of foreign companies on
silicon insuldting varnishes purchased by Railways.

(Pardgraphs 1.78 to 1.83-SL. Nos. io-15).

1.9, Commenting on a case of overchatging by a foreign collaborator
called ‘Group’ on the supplies of silicon insulating varnishes etc. purchased
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by the Railways through the collaborator, the Committee had, inter alia,
observed :—

“1.82 The Committee were given to understand that the matter
had been referred to arbitration and that the Railways had also
appointed a committee to go into all aspects of these transactions.
The Committee cannot see any reason why the Engquiry Com-
mittee have not been able to finalise their report on a matter of
urgency which had been referred to them as early as in August,
1974. The Committee desire that the Railway Board should
see to the completion of this work without further delay. They
would like to be informed of the findings of the Committee as
well as the action taken by Government to recover Rs. 70 lakhs
which were over-charged by the Group and to fix responsibility

on the Railway officials for failure to safeguard in time Govern-
ment interests.

1.83 The Committee require that the shortcomings and lapses
mentioned in the foregoing paragraphs should be specifically
enquired imto by a Departmental Committee of senior officers
including a representative of the Railways Accounts. Responsi-
bility for failure to safeguard the nation’s interest must be so

ascertained that important lessons can be learnt and such costly
lapses do not recur.”

1.10. In their Action Taken Note dated 7 March 1977, the Ministry of
Railways have stated :—

“A Committee of senior officers has already been appointed to go into
the question of over-payments to M's. Group against orders
placed on them by CLW in terms of the collaboration agreement
for supply of non-group items. This Committee has been asked
to enquire, in addition, into the various lapses pointed out by
the committee in paragraphs 1.79 to 1.81. The Committee has
been requested to expedite its report covering all the terms of
reference. Further necessary action will be taken on rceeipt of
the report of the Departmental Committee.

In regard to over-charging by M's. Group in respect of 41
items including silicon insulating varnishes, a claim has already
been made by the CLW in its statement of claims filed before
the joint arbitrators. Final decision of the arbitrators is awaited.”

1.11. The Committee are unhappy to note that the Enquiry
Committee set up as early as in August 1974 to go into various as-
pects of the transactions entered into with the foreign collaborstor
called ‘Group‘ has not yet completed their investigation. The Com-
mittee need hardly point out that undue delay in completing inves-
tigations into alleged irregularities tend 'to undermine the utility
of such investigations. After all, the main idea behind setting up of
Enquiry Committee is to ensure that the loopholes, procedural or
othetwise, are pinpointed with a view to taking remedial steps so
that sdch irreguldrities do not recur. The Committee would
thérefore, like that the matter should be expedited.
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1.12. The Committee also note thatin regard to over-charging
by M/s. Group in respect of 41 items including silicon insulating
varnishes, a claim has been made by the Chittaranjan Locomotive
Works in its statement of claims filed before the joint arbitrators.
The Committee would like that the arbitration proceedings may be

co mpleted expeditiously.
Review of the working of iterchange Points on Railways (Paragraph 2 .33-
SI. No. 24).

1.13. The Committee had, in paragraphs 2.25 to 2.33 of their 224th
Report (Fifth Lok Sabha), commented upon the various reasons responsible
for detention of goods trains for abnormally long periods at the interchange
points of Balharshah and Ajni. In this context, the Committee had, in
paragraph 2.33 made the following observation —

“The Committee would like the Railway Board to review systemati-
cally, in conjunction with Zonal Railways, the targets, the
requirements  and the  physical capacity available
in important  interchange points, and also to see
that these are operated upto the required level and with the
requisite efficiency. Concerted measures should be taken to
effect improvement in efficiency of these interchange yards.
The Committee would like to be informed of the concrete steps
taken in this behalf and the improvements actually effected.”

1.14. In their Action Taken Note dated 31-3-77 the Ministry of
Railways have stated :—

«As has already been explained, the targets of interchange between
Zonal Railways are reviewed every year at the time of Operating
Meetings. While doing so, a comprehensive view embracing
the likely level of traffic, its pattern and quantum etc. is taken
into account. The Targets are also reviewed even during the
course of the year if the pattern of traffic demands such a review.
Moreover, the interchange of traffic at Ajni has been going up as
would be seen from the following :—

Actual performance, South Eastern Railway to

Year
Central Railway
1973-74 . . . . . . . . . 395
1974-75 . . . . . . . . 476
1975-76 . . . . . . . . . 501
1976-77 . . . . . . . . . 562
(Upto January

The interchange at Balharshah has also been going up and it averaged
414 wagons daily %rom Central 1o South Central Railway in September,
1976 and is presently also at the level of 420 wagons daily against a target

range of 370—450 wagons.”
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1§, The Committee are not satisfed with the reply. What
the Committee had intended was that keeping in view the unsatis-
factory working of the interchange points of Batharshah and Ajni,
as revealed during examination by the Committee the Ministry
of Railways should systematically review the functioning of
other interchange points on all the Zonal Railways with
a view to effect improvement in the efficiency of these interchange
points. Such an exercise does not appear to have been attempted.
The Ministry of Railways have only intimated that the targets of
interchange between Zonal Railways are reviwed every year at the
time of operating meetings. While taking note of ths review being
carried out in the routine way, the Committee would like to reite~
rate that the Minist ryof Railways should make a systematic review
of the targets, the requirements and the physical capacity available
in all the important interchange points in different Zonal Railways.

Refrigerated fish van service.
(Paragraph 2.53 & 2.57—S. Nos. 27 & 31).

1.16. While reviewing the utilisation of refrigerated fish vans
acquired by the Government for development of fisheries, the Committee,
had in paragraphs 2.53 and 2.57 of their Report made the following
observations :

“2.53. The Committee learn further that out of the 12 vans,
4 MG vans have been stabled and one BG van is yet to be
commissioned and that out of the ot hers only 2 vans were
running between Palasa and Howrah. These two vans,
running between Palasa and Howrah have also been incurring
loss, the operational costs during 1972-73 alone being Rs. 4.66
lakhs against the earning of Rs. 3.37 lakhs. According to the
Audit Report, the Ministry of Agriculture is stated to have
paid to the Railways Rs. 10.99 lakhs towards reimbursement
of losses sustained by them till March 1965.

2.57. The Committee have been informed that though there
was no difference between the operation costs of refrigerated
and insulated vans, the cost of maintenance was more in the
case of the former. The question whether it would be more
expedient to run insulated vans instead of refrigerated vans
which have proved neither popular nor economical, should be
examined.”

1.17. In their Action Taken Note dated 22 June, 1977, the Ministry
of Railways have stated :

“2.53. () The present fleet consists of 8 BG and 4 MG vans.
One of the refrigerated BG vans has since been converted into
an insulated van.

(i) The BG vans are now mostly utilised on Palasa-Howrah
circuit for movement of fish trafficc. The number of vans
deployed on this section has been increased from 2 to 7.
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(iii) One refrigerated van is being utilised for carriage of frozen meat
traffic between Delhi and Bombay for export to Guif couniries.

The above measures have helped to improve the utilisation
of the BG vans.

(iv) The MG vans, however, are poorly utilised for want of traffic
and the Ministry of Agriculture have been requested to work out
the details of the scheme for better utilisation.”

2.57

“The cost of operation as well as maintenance in case of the refri-
gerated van is higher than the insulated van. The insulated van
cannot provide the required refrigeration for carriage of fish and
other meat products during extreme summer months and over-
long haulage. The utility of insulated vans instead of refrigerated
vans can, however, be gone into by the Ministry of Agriculture
with particular relation tc the transport of fish.”

1.18. Referring to the role of the Ministry ot Agriculture in considering
the question regarding comparative cost of running insulated vans instead
of refrigerated vans, the Ministry ¢f Railways have in a note dated 22-7-77
stated :(—

“The Ministry of Agriculture have already advised the Ministry of
Railways to deal with the recommendations of the Committee
and obviously that Ministry would not be submitting a note to
the PAC separately.”

1.19. The Committee note that some improvement in the utili-
sation of the BG refrigerated fish vans has been effected as a result
of some measures taken by the Mimistry of Railways. However,
according to the Ministry of Railways, the MG vans continue to be
poorly utilised for want of traffic. The Commitftee would like to be
informed of the figures of utilisation of the BG and MG vans during
1976-77 and 1977-78 (upto end of December 1977).

1.20. The Ministry of Railways have also stated that the Ministry
of agriculture was being requested to work out the details of the
scheme for better utilisation. No action, however appears to have
been taken on the Committee‘s suggestion made in paragraph 2.57
of the Report that the question whether it would be more expedient
to run insulated vans instead of refrigerated vans which have proved
neither popular nor economical, should be examined. The Commit-
tee would like the Ministry of Railways to go into the points raised
in paragraphs 2.53 and 2. 57 of their 224th Report and imfimate to
them the concrete action taken on the observatioms contsined
therein. This may be done urgently.



CHAPTER II

RECOMMENDATIONS/OBSERVATIONS WHICH HAVE BEEN
ACCEPTED BY GOVERNMENTS

Recommendations

1-45 The Committee note that the Ministry of Railways decided in 1959
to go in for production of AC freight type (ACFT) broad gauge electric
loco'notives and entered into a collaboration agreement with a foreign
consortium called (Group) in November, 1962, providing for grant of
manufacturing rights and technical assistance by the ‘Group’ for indigenous
production of such locomotives for a period of eight years. Production
in the Chittaranjan Locomotive Works started from December, 1963.
The Committee are concerned to note that 82 ACFT locomotives, costing
each about Rs. 24 lakhs, wihich were delivered by the Chittaranjan Loco-
motive Works to the South-Eastern Railway between December, 1963
and October, 1967. Started developing a number of defects within a few
months of their commissioning (from October, 1964 onwards) and
had to be withdrawn from service. ~ Apart from loss on account of stabling
of the locomotives, an expenditure of Rs. 1-4 crores (about 10 per cent
of the cost of manufacture) was incurred on major repairs and modifica-
tions of these locomotives.

1+46 The Committee have been given to understand thatone of the principal
reasons for the failure of AC freight-type locomotives was the severe
gradients on the South-Eastern Railways which “required the locomotive
to exert higher tractive effort than originally specified in the design for
these locos.”” The representative of the Ministry of Railways has pleaded
that there was no inadequacy of design on the part of the collaborators,
as the locomotives were made as per specifications laid down by the Railway
Board. This raises the basic question as to how the Railway Board settled
the specifications of the fright-type locomotive for indigenous manufacture
without making sure that it had the tractive capability of hauling the loads
on the South-Eastern Railway where such locomotives were primarily
to be used. Surely, the Railway Board cannot plead ignorance of the
existence of higher gradients on the South-Eastern Railway or the tractive
effort required therefor, as they had experience of years of running heavy
goodstrainsonthatRailways. Ifthere were any grounds for doubt, prudence
required that the Railways should have imported ACFT locomotives
accorrdiag to the spacifications worked out by them, tried them out on the
sactions wazre these ware likely to be used, come toa considered conclusion
and thereafter, taken a firm decision about its indigenous manufacture
within t12 cHrutev. Taz Cormnitte: should not be understood to imply

that there should be n22dless dragginz a feetin the matter of undertaking
a1 inagiaative and well-planazd programm: of manufacture within the
criatey, ia th2 iateeest of attainiag self-raliance in crucial sectors; but

o9viously, thsse high-soundiaz principles cannot serve as an althi for

not acting with prudence and care, so as to make sure that what was

7
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sought to be manufactured within the country was actually suited to the
raquiraments. Infact, the net result of this hasty experimentation was the

cavy loss sustained when a large number of these ACFT locomotives
became ineffective and had to be withdrawn for effecting substantial modi-
fications and repairs at a heavy cost of Rs. 1.4 crores.

147 The failure of the imported traction motors fitted on these
locomotives from December, 1969 onwards due to breakage of shafts and
pinions is indicative of the fact that the design and capability of the traction
motor had not been selected with the requisite care and prudence. While
the Committee note that these traction motors have since been replaced
by the collaborators at their own expense at a cost of over Rs.1 crore, the
fact remains that a very large number of ACFT locomotive were rendered
inoperative thereby denying the Railways the use of these costly locomo-
tives for hauling goods traffic on electric traction at competitive costs.
The Committee would like the Ministry of Railways to eonstitute a high
level inquiry into both the matters referred to above, namely inadequacy
of the design for the ACFT locomotives and large scale failure of
shafts and pinions of the traction motors which rendered the locomotives
inoperative for long periods. They would like to be informed of the
action taken against the defaulting officers as well as the lessons which
have been learnt from these costly lapses so that these are at least avoided
in the future.

1-49 The Committee are even more disturbed by the wholesale failure of
traction motors and armatures of AC electric mixed type (ACMT) BG
locomotives whose manufacture was taken up in 1967. The Committee
are unable to appreciate how there could be such wholesale failure of
armatures which resulted in rendering inoperative a large number of these
locomotives particularly on the South Eastern Railway for periods ranging
from 1o to 184 days, besides the stabling of 19 locomotives for want
of traction motors. While the Committee can understand the Railway
Board’s inclination to procure the traction motors and armatures from one
of the Group firms as they had an “‘on going’ collaboration agreement
with that firm of the Group for manufacture of electric traction motors for
ACFT electricfreightlocomotives, it was the Bounden duty of the Railway
Board to ensure that the specifications were properly laid down and the
armature motors were put torealistic field tests to determine theirsuitabilit
for the ACMT electric locomotives for Indian conditions. Ifthe Railway
Board had any doubt in the matter, it would have obviously been better
either toimport the equipment on trial basis, test its capability and suitability
by field trials in India and then gone in for imports and indigenous manu-
facture or else to have floated a global tender in order to getthe quotations
for traction motors from all over the world, evaluated their suitability and
capability for Indian conditions and then taken a decision on the large scale
imports and indigenous manufacturing programme.

1-50 It is a moot point whether in evaluating the performance of traction
motors/farmatures for import/manufacturing programme, the Research
Designs and Standards Organisation (who had alrady designed a traction
motor on their own) and Bharat Heavy Electricals (a publicsector under-
taking, who were already manufacturing traction motors for BG electric
locomotives) should have been closely associated. Had there been a
meaningful dialogue between these agencies in the public sector and critical
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evaluation of the traction motors and armatures which were available in
the world market it should have bzen possible to lay down more suitable
specifications and undertake the import/manufacture of the most suitable
armature motors, for the ACMT locomotive programme from the very
inception.

1-51 In this context it is pertinent to recall that when the Railway Board
were faced with the spectre of wholesale failure of electric traction motors
onthe ACMT locomotives in 1973, they floated aglobal tender and imported
as many as 400 traction motors from Hitachi, a Japanese firm. Had the
Railway Board either selected in 1967 the traction motors of the Group
design after proper tests and trials especially when the motors of this design
" were not in use in any country, or purchased traction motors of proved
., design against open tender as they did in 1973, the ACMT locomotives
“would not have been rendered inoperative for such long periods.

1.52 The Committee have already in paragraph 1°47 asked for an inquiry
to be made to fix responsibility for the inadequacy of design of ACFT
locomotives. They would like this inquiry to cover also the manufacturing
programme for ACMT mixed type electric locomotives with special re-
ference to the specifications for traction motors/armatures, their import
and indigenous manufacture within the country. The Committee would
like to be informed of the result of the investigation and the action taken
against the officers found responsible for failure to discharge their
responsibility. Lessonsshould belearntfrom these costlylapses in orderto
ensure that these do not recur.

1-53 The Committee are concerned over the heavy percentage (about 20
per cent in 1972-73) of ineffective locos as compared to total holding of
both ACFT and ACMT locos, due to repairs etc. The number of
ineffective locos increased progressively from 68 (18 per cent) in 1968-69
to 104 (20 per cent) in 1972-73 against total holdings of 364 and 528
locos respectively. The position improved slightly, since according to
information received from the Railway Board on 12th July, 1976 the number
of inoperative ACFT/ACMT locos out of atotal holding of 629 locos
was 118 (18-7 per cent). Even so, it is a pity that such a large fleet of
powerful locomotives built at great cost for hauling the heavy goods traffic
should have remained inoperative for long periods. The Committee
would like the Ministry of Railways to examine the matter in depth in
consultation with the Railway authorities concerned and take concerted
mzasures to see that the number of electric locomotives kept under repairs
is reduced to the minimum and that as many of them as possible are put
to effective service to haul goods and other traffic efficiently and at most
economic costs.

[Sl. Nos. 1-3 & 5-9 of Appendix, Paras 1-45to 1-47 and 1-49 to 1-53
of 224th Report of PAC (Fifth Lok Sabha)}

Action Taken
Parasr-4sto 1-47 & 1-goto 152

The observations of the Committeearenoted. A Technical Committee
has since been constituted by the Railway Board to inquire into defects
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in/failure of ACFT and ACMT Electric Locomotives, with the following
terms of reference :—

(a) causes and responsibility for inadequacy in design of ACFT locos
leading to excessive defects resulting in major repairs and modi-
fications of these locosinvolving heavy expenditure and rendering
large number of ACFT locos inoperative. (vide recommenda-
tions 1 and 2 of PAC);

(b) factors leading to the failures of the imported traction motors
fitted on ACFT locos from Dec. 69 onwards due to breakage
of shafts and pinions which rendered locos inoperative for long

eriods. (vide recommendation No. 3 of PAC) ;

(¢) Manufacturing programme for ACMT electric locomotives with
special reference to the specifications for tractionmotors jarma-
tures, their import and indigenous manufacture within the
country (vide recommendation No. 8 of PAC) ; and

(d) the officers found responsible for the failure to discharge their
responsibility in connection with items (a) to (¢) above and the
specificaction to be taken against them (vide recommendations
Nos. 3 and 8 of PAC).

The result of the investigation and action taken on the report of the
Technical Committee will be advised to the Committee in due course.

This Ministry has given Top Priority to reduction of ineffectives
on electric locomotives. A large number of modifications on equipments
and revision of maintenance and repair practices have been worked
out and are under implementation. These steps have already fructified
to some extent as is evident from the fact that ineffective percentage on
ACFT & ACMT electric locomotives has come down from 229, in 1970
to 16% to17%, inthe firstsix months of 1976-77. Railways have taken
further steps to bring this down to the targetted level.

This has been seen by audit who have no remarks to offer on
recommendations Nos. 1-8.

As regards recommendation No. 9 Audit have stated that th; fa_cts
are under verification by Chief Auditors and further communication
will follow if any changes are required.

Director Accounts
Railway Bosard.

[Maistry of Riilways (Riilwiy Board) O.M. N». 76-BC-‘PAC/V/224
(1-9) dated 19-4-77,/29 Chaitra, 1899.]

Recomm:adations
1-78 The Committee note that thz Chittaraaian Locomotive Works had pur-

chased through the ‘Group’ a Consortium of foreign companies 11574 Kgs.
of special grade silicon insulating varnishes at c.i.f. value of Rs. 2641 lakhs
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during the period September, 1968 to Novemb>er 1971 to cover the
production requirements of traction motors, the manufacture of which was
taken up in collaboration with the Group. The Group had aasured the
Railways that the prices charged for items procured from others would
not exceed the suppliers’ prices by more than § per cent. The Com-
mittee, however, find that in fact, the firm of the Group which supplie i
the silicon insulating varnishes had charged an unconscionably high
price; the additional expenditure incurred due to the higher prices being
Rs. 18. 90 lakhs {excluding Customs Duty) out of which Rs. 15.50 lakhs
was in foreign exchange.

179 The Committee are concerned to note the following glaring lapses
on the part of the Railway authorities who were responsible for indenting
and making arrangements for procurement of the silicon insulating varni-
shes :—
1. The quantitics indented were far in excess of the requirements.
The Committee are not able to appreciate how as against the
actual monthly consumption of 198 Kgs. of SI 40C Varnish
during 1970, indent for as large a quantity as 2300 Kgs. was
placed on 2nd Novermber. 1970. Further indents for 2954 Kgs.
of ST 40C, 1850 Kgs. of SI 40F and 865 Kgs. of SI 996 varnish
were placed on 2nd November, 1971 against an average monthly
consumption of 166 Kgs., 13 Kgs. and 31 Kgs. respectively
during that year. Apart from the fact that there were standing
directions that the quantities to be indented should take specifi-
cally into account the actual consumption in the preceding
period, there was the additional need for observing every care
as the insulating varnishes were kncwn to deteriorate if kept
in storage for more than six months and there were large quan-
tities already in stock.

2. Care had not been taken to contact the firm from whom the
supply had been obrained by the Group and whose initials were
inscribed on the containers nor to ascertain the price in the market
abroad or in India so as to make sure that the Group firm did not
charge prices exceeding 5 per cent of the suppliers’ prices.

3. Care had not beer taken to see that the date of manufacture
and the date of expiry of the life of the insulating materials
was indicated on each container in spite of a specific provision
in the warranty cleuse to that effect. 2855 Kgs. of insulating
varnish costing Rs. 5.03 lakhs (excluding customs duty) had

to be thrown away as it lost its property after the specified
period.

180 The Committee also find that as against the norm of 13 Kgs. of SI 40C
Varnish per motor, the actual consumption was 16 to 17 Kg. in case of
SI 40F varnish it was 5.6 to 6 Kgs. as against 4-5 Kgs. per motor recom-
mended by the Collaborator and in case of SI 926 varnish it was as
high as 8 Kgs. against 4 Kgs. recommended by them. The Committee
have a feeling that this high rate of consumption is not so much due to the
variation in conditions in India as compared to those obtairing in the Colla-
borator’s manufacturing unit but due to the anxiety of the Railway authori-
ties to cover up the losses on account of the varnish losing its properties
because of efflux of time by showing it as issued for work, but in fact dis-
carding it, The Committee would like to be informed of the up-to-date
position of the utilisation of the insulating varnish as they fear that a
large quantity of this stock might well have been discarded #s having lost
its property. The quantity and value of the imported insulating varnish

3046 L.S.—2



12

which were discarded as being unfit for use should be specifically indicated
in the reply to be furnished to the Committee. The committee should also
be informed of the action taken or propesed to be taken to obviate
recurrence of such lapses.

1.81 The Committee are perturbed to note that this is not the only instance
where the Group had overcharged. In fact there were as many as 41 other
items where the Group has overcharged Rs. 70 lakhs from the Railways.
The Committee are not prepared to accept the plea, stated to have been put
forward by the Group, that while they had overcharged in certain items,
they had undercharged in certain other items.

1.82 The Committee were given to understand that the matter had been
referred to arbitration and that the Railways had also appointed a Committee
1o go into all aspects of these transactions. The Ccmmittee cannot see
any reason why the Enquiry Committee have rot been able to finalise their
report on a matter of urgency which had been referred to them as early as
in August, 1974. The Committee desire that the Railway Board should see
to the completion of its work without further delay. They would like to
be informed of the findings of the Committee as well as the action taken by
the Government to recover Rs. 70 lakhs which were overcharged by the
Group and to fix responsibility on the Railway officers for failure to safe-
guard in time Government interests.

1.83 The Committee require that the shortcomings and lapses mentioned
ir the foregoing paragraphs should be specifically enquired into by a Depart-
mental Committee of senior cfficers including a representative of the Railway
Accounts Responsibility for failure to safeguard the nation’s interest
must be so asceriained that impoOrtant lessons can be learnt and such
costly lapses do not recur.

[S. N. 10 to 15 of Appeadix, Paras 1.78 to 1.83 of the 224th Report of
the P.A.C. (Fifth Lok Sabha)]

Action Taken

1.73 The observations of the Committee are noted. 1t is however submitted
that the question wheth=r M/s. Group had overcharged and if so the quantum
thereof has been referred to a jeint arbitration.

1.79 to 1.83 A Committee of senior officers has alreidy been eppointed to
go into the questio of over-payments to M/s. Group against orders placed
on them by C.L.W. in terms of tte collaboration agreement for supply of
non-group items. This Committee has been asked to enquire, in addition,
into the various lapses pointed out by the Committee in paragraphs 1.79
to 1.81. The Committee has been requested to expedite its report covering
all the terms of reference. Further necessary action will be taken on receipt
of the report of the Departmental Committee.

In regard to over-charging by M/s. Group in respect of 41 items includ-
ing silicon insulating varnishes, a claim has already been made by the
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C.L.W. in its statement of claims filed before the joint arbitrators. Final
decision of the arbitrators is awaited.

This has been seen by Audit.

Director Accounts,
Railway Board.

[Ministry of Railways (Rly. Board) O.M. No. 76-BC-PAC/V/224 (10-15)
dated 7-3-1977/16 Phalguna. 1898 ]

Recommendations

2.25 The interchange of wagons at important yards between railway systems
constitutes an important operation. The Committee find that at Balharshah
and Ajni, which constitute two important interchange points between
south Central-Central Railways and Central-South Eastern Railway the
targets were fixed in 1969, but the performance had fallen far short.
In the case of Balharshah yard the inter-change target of 370 wagons per
day was fixed in 1969-70 (temporarily revised to 375 in 1970-71) on the
basis of anticipated materialisation of traffic. The actual figures were,
however, 300-305 wagons only, during the three-year period, 1970-71
to 1972-73. Like-wise, in the case of Ajni yard, the target was raised
in April 1969 and 550 wagons to 600 wagons per day, whereas the actual
number of wagons interchanged daily in the preceding six months (from
November 1978 to April 1969) was 513 only. The target was raised in
anticipation of more traffic which did not eventually materialise. The average
number of wagons interchanged at Ajni from South Eastern to  Central
Railway and wvice-versa fell far short of even the earlier target of 3550
wagons in the three-year period under review.

2.26 The Committee are constrained to observe that the manner in which
unrealistic targets were fixed at these interchanged points without strictly
taking into account either the requirements or the physical conditions
prevailing, give an impression that such inportant matters do not receive
detailed consideration of either the Zonal Railway or the Railway Board.

2.27 Another disturbing feature is that no review of the targets for these
interchange yards appears to have been carried out systematically every
year in the light of the performance, requirements and the physical condi
tions obtaining. The targets for Batharshah and Ajni have remained un
altered since 1969; even though the performance has been less than the
interchange quota by 18 per cent to 26 per cent for Balharshah and 25 per
cent to 27 per cent for Ajni for three successive years from 1970-71 to
1972-73.

2.28 The Committee also find that goods trains were detained short of both
these yards. During 1971-72, out of 3972 trains meant for Balharshah
as many as §37 (about 13.5 per cent goods trains suffered detention on an
average for two hours each the broad reasons for such detention being
mcaﬁ'e facilities in Balharshah-Kazipet Section on account of doubling
works, bunching of trains, accidents etc.
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2..9. Similarly, in 1he case of Ajni out of 3048 trains during the periou
of 6 monihs (February-July, 1972) 1049 (34 rer cent ) goods trains
were detained short of Ajni and suffered detention of sverone hour—the
main resons for it being the limitations of Ajni yard, constraints of passage
across Nagpur yard, accidents etc.

2.30. The Committee also note that in certain cases, trains had to be stabl-
ed for periods ranging from 2 days to 4.62 days short of these yards. They
find that in the case of Balharshah 52 trains had to be stabled short of that
Station during 1971-72, the average period of stabling being 2 days.
Similarly, in the case of Ajni 37 trains were stabled during the year 1971-72
for a reriod 1enging ficm 3.€9 days to 4.€2 days. -
2.31. The Ccmmitttee are not convinced ty the reasons advanced by the
Railways for 1he heavy detention 1o goods trains at Balharshah and Ajni,
and are particularly disturted by the heavy losses caused by the stabling
of a large numter of trains for periods renging from 2 days to 4.€2 days.
The Comr mittee would like 10 point out that detentions/stablings for hours
and days of goods traffic in these yards represent very heavy loss in respect
of engine and wagon days which could otherwise have been available for
moving goods traffic. The Committee are distressed that instead of
achieving improvement in the daily average time and distance covered
by wagons as a 1esult of heavy investment in modernisation and
acquisition of diese] and electric locomotives, the average time and dis-
tance covered by a broadgauge wegon has come down 1o 4.07 hours and
74 kms. in 1971-72 as compared 10 4.7 hours snd 76.9 kms. in 1960-61.

2.32. The Railway Board have given a very elaborate explanation in exten-
tion of their performance. They have emphasised that diesel and electric
locomotives were utilised largely to carry heavier ioads and that for various
reasons it was not found possible to effect appreciable improvement in the
speed of goods trains. The Committee cannot help concluding that one
of the inportant reasons for the decline in operational efficiancy as reflected
in the statistics given in the earler paragraphs may well be due to unwarrant-
ed detention which the goods trains have been suffering in important yards,
particularly inter-change yards. The Railways have to realise at all levels
that any detention or idling of the rolling stock means a national loss of
valuable remunerative assets.

[SI. Nos. 16-23 of Aprendix, Paras 2.25-2.32 of 224th Rerort of PAC
(Fifth Lok Sabha)]

Action Taken

Para 2.25 & 2.28-2.31
The otservations of the Ccnmittee have teen noted.

Para 2.26 & 2.27

The precedure followed for fixing quotas for interchange of traffic
between different railways has been explained in detail in paragraphs 2.8,
2.9,2.10,2.11 and 2.12 of PAC’s Report. However, the observations made
by the Committee are noted.

2.32. The subject matter contained in the above recommendation has been
elaborately explained in the written replies given to roint No. 25 arising
out of Audit Para and point No. s4 arising out of evidence tendered before
the PAC. As already explained detention to some goods trains is un-
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avoidable as it is a feature which is inherent in train operation but not-
withstanding this, cases of detentions are always analysed and taken up.

Recommendations

2.51. The Committee note that for the developmant of fisheries, the
Ministry of Agriculture had, betwezn 1960-61 and January 1969, acquired 9
refrigerated fish vans and placed orders for 3 more in November, 1969. It
appears to have been agreed that the Ministry of Food and Agriculture
would bear the annual maintenance and service charges of those vans and
the Railways would have the responsibility for their maintenance and
operation with effect from April 1965. Their ownership, however, conti-
nued to vest in the former Ministry.

2.52. The Committee furthzr note that the service of § vans with tha
South Eastern Railway was better than those in the Southsrn and Western
Railways which had 2 vans each. The earnings of the vans with Western
Railway were Rs. 3.49 lakhs as against an expenditure of Rs. 5.99 lakhs
during the pzriod 1969-70 to 1972-73 (upto Dacember 1972) which
meant a loss of Rs. 2.50 lakhs. Th= Souathern Railway earned on this
account Rs. 1.27 lakhs against an expeaditure of Rs. §5.24 lakhs during
the period from April 1969 to March 1973, thus involving a loss of about
Rs. 4 lakhs.

2.54. The Ministry of Railways explained (January 1974) that the losses
were due to lack of support from the trade on account of the irregular run-
ning of the vans. The absence of a daily service also contributed to their
inadequate utilisation. Besides, there were many mechanical and electri-
cal break-downs initially and the vans were detained in the shops for long
period owing to difficulty in getting spare parts etc.
2.55. Th2 Committez deplore ths lack of adequate attention to the task of
running the service regularly and eficiently. It is a pity that the fleet
of refrigzrated vaas bailt at a cost of Rs. 34.91 lakhs (9 vans only) has
. largely remainel unutilised. Thz Railways have had to bear a heavy
burdea of expzaliture oa accouaat of this default.

2.56. At present only two vans are working. It seems strange that 4 vans
(including 2 n2wly constructed) have bzzn stabled for want of traffic, while
one more is yet to be commissioned.

2.58. The Committez would like to know why it was not found possible to
run regular and daily service on certain routes as required by trade. The
precise reasons for reteation of thz vehicles uader repair for long periods,
and the general lack of urgency in this matter has to be explainad.

2.59. The Committez would ask Government to set up a comoatent com-
mittea to closely into thz working of the ‘Refrigzrated Fish Van Sarvice’
identify the reasons for its failure ani suggest m:isures for improvemant.
It is essential to demarcate and spacify thz responsibilities of both the
Ministries in rezard to thz schamsz, and also to find out how the preseat
fleet of vans could be put to optimum use. The eatire position in regard
to the feasibility of such a service and the conditions in which it can operate
should also be carefully examined.

[S. No. 25, 26, 28-30, 32, & 33 of Appendix, Paras 2.51, 2.52, 2.54-2.56
2.59~2.59 of the 224th Report of PAC (Fifth Lok Sabha)]
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Action taken
Paras 2.51 and 2. 52
The observations of the Committee are noted.

Paras 2.44, 2.55 and 2.56
(i) With the development of 7 refrigerated/insulated vans on Palasa-
Howrah Secticn of South-Eastern Rly., almost daily serivce is
now available.

(ii) The maintenance of these vans is being improved and their idle
lie-over period in the shops will also be reduced.
Para 2.58

With the limited number of refrigerated vans, it was not possible to
provide a daily service on the routes, which were indentified by the
Ministry of Food and Agriculture.

Initially, the specialised maintenance and repair facilities had to be
developed and centralised and that too for a limited number of vans. The
lack of demand also contributed to the delay in repairs. The position
has since improved.

Para 2.59

Accepted. A committee consisting of representatives of the Ministry
of Agriculture and the Ministry of Railways is being constituted.

Director Fimance,
Railway Board.

[Ministry of Railways, (Railway Board) O.M. No. 76-BC-PAC/V/224
(25-33) dated Asadha 2, 1899/June 22, 1977].
Recommendations

Para 3.14

The Committee note that the security partolling of the railway track
on North-east Frontier Railway was started from 1962 and subsequently
at the suggestion of the State Governments concerned, the track patrolling
was intensified. The patrolling continued right upto April, 1972 and
thereafter it continued in two Sections. Upto 31st March, 1973
the Railway Administration had incurred on it an expenditure of Rs. 3.60
crores.
Para 315

The Committee further note that although the security partolling was
done at the suggestion of the State Governments, claims for the expenditure
were not preferred on them till May, 1965 when the Railway Board instruc-
ted the Railway Administration to present the bills to the State Governments.
According to the information furnished to the Committee by the Railway
Board, “The State Governments have declined to accept any of the debits
intimating that their resources were limited and that the Railways in their
own interests are expected to give assistance for maintaining safety of
railway traffic.”
Para 3 .16

The Commitiee have been informed in June, 1976 by the Railway Board
that the question of recovery of cost of partolling of Railway Track from the
State Goverrments was discussed at a meeting held with the Ministry of
Hcme Affairs in which it was decided that the matter should be put up to
the Committee of Secretaries on Internal Affairs for a decision. This
long lapse of time over a decision that still remains to be made appears to
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the Committee to be an instance of an entirely avoidable dilatoriness in
Government functioning which should be shed purposefully and effecti-
vely forthwith.

[S.Nos. 42—44 of Appendix, Paras 3.14—3.16 of the 224th Report of
P.A.C. (Fifth Lok Sabha) ].

Action taken
Paras 3.14 to 1.16

The observations of the Committee are noted.

Director Accounts,
Raitway Board.

{Ministry of Railways (Railway Board) O.M. No. 76-BC-PAC/V/224
(42-45) dated 20-4-1977/30 Chaitra, 1899].

Recommendations

Para 3.29

The Committee note that for handling of goods, parcels and luggage
etc. at Muzaffarpur Station, a contract was awarded for 3 years from 1st
April, 1971 to tenderer ‘A’ whose tender was found to be the lowest on the
basis of evaluation of anticipated quantum of all items of work except one,
which related to handling of emergency tools and electrical flood light boxes
and which was being done by the previous contractor free of charge, from
1969. It has been stated in the Audit Report that had the tenders been
evaluated taking into account also the work under the left out item during
the year before, the tender of B’ would have been lowest. The Committee
are further given to understand that had the tender of ‘B’ been accepted
from April 1971, the Administration would have saved Rs. 1.41 lakhs on
the basis of traffic handled at Muzaffarpur during 1971-72 and 1972-73 alone.
The contention of the Railway Board that the excluding item being free of
charge, there was no record :0 judge the quantum of traffic, is not convin-
cing. In fact, the Board have admitted that “the assessment of the traffic
could have been made from other station records and there has been an omi-
ssion in this regard.”

{S. No. 46 of Appendix, Para 3.29 of the 224th Report of P.A.C. (Fifth
Lok Sabha)].
Action Taken
Para 3-29
The observations of the Committee are noted.

Director Accounts,
Railway Board.

{Ministry of Railways (Railway Board) O.M. No. 76-BC-PAC/V/224
(46-51)dated 11-3-1977/20 Phalguna, 1898].



18

Recommendations

3.55. The Committee note that the average annual supplies of Creosote
for the four Railway Sleeper treatment plants from the three steel plants in
the Public Sector showed a marked declining trend during the period
1965-66 to 1973-74. As against the estimated requirement of about 8400
tonnes (assessed in 1964-65), the supply was 7118 tonnes in 1965-66 and
this gradually declined to as low a figure as 2470 tonnes in 1973-74. In
view of the inability of the Steel Plants to meet the Railways’ requirements,
the latter were compelled to import 4400 tonnes of Creosote in August, 1971
at an average cost of Rs. 908 per tonne (exclusive of customs duty), which
substantially higher than thz price of Rs. 595 per tonne paid to the Steel
Plants.

3.66. It is no doubt true that the Railway Ministry wanted as far as possible
the supplies to come from the steel plants but the matter dragged on for a
number of years (from November 1967 to January 1970) through periodi-
cal meetings and cother correspondence with Hindustan Steel Limited.
The Committee feel that initiative should have been taken at a high enough
level to clinch the issue as soon as it was apparant that routine efforts were
not proving effective. As far as the Ministry of Steel are concerned it is
distressing that it went on shifting from one assurance to another
without making a correct assessment of the quantity of creosote which
could be made available to Railways. 1In fact, the various promises made
by the Ministry never came up to the level of actual supplies. All this
gave rise to ambiguity and confusion with the result that the requirements of
creosote oil were never met fully and n'timately these had to be imported
at higher costs which the country could ill afford.

3.67. The Committee further note that on account of problems in the coke
oven batteries, the Steel Plantshad to resort to use pitch creosote mixture as
fuel with the result that production of creosote had to be severely curtailed.
The alternative suggestion to use furnace 0il (then casting only Rs. 363
(c.i.f.) per tonne) was not found feasible as it would have required the
addition of certain facilities which would have taken considerable time to
provide.

3.68. The Committee trust that with the improvement in the working of the
steel plants the Ministry of Steel are now in a position to ensure an adequate
and sustained supply of creosote oil to the Railways treatment plants and so
1o obviate costly imports.

[SI. Nos. 52 to 55 of Appendix Paras 3.65 to 3.68 of 224th Report of P.A.C.
(Fifth Lok Sabha).}

Action Taken

The observations made by the Committee mainly concern the Department
; of Steel who will no doubt furnish a reply to the Committee. The Ministry
of Railways would, however, like to inform the Committee that the present
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position of supply of creosote to th: Railways by the Steel Plants is generally
satisfactory.

This has been seen by Audit.

Director Accounts,
Railway Board.

[Ministry of Railways (Railway Board) O.M. No. 76-BC-PAC/V/224
(52-55) dated 31-3-77/10 Chaitra, 1899].

Recommendation '

3.69. Yor lack of time the Committee have not been able to look thoroughly
as they had originally intendel, into son: of ths paragraphs included in the
report of the Comptroller and Auditor Gaaeral of India for the year 1972-73
Union Government (Railways). The Committee expect, however, that
the Ministry of Railways (Railway Board) will take nzcessary action in these
cases, in consultation with Audit.

[SL. No. 56 of Appzandix, para 3.69 of 224th Report of P.A.C. (Fifth Lok
Sabha).1
Actioa Taken

The observations of the Committee are noted. Necessary action o1
such paras of C & AG’s Report on Railways for 1972~73 on which the Com-~
mittee have not made any observations is being taken by the Railway
in consultation with Audit.

This has been seein by Audit.

Director Accounts,
Railway Board.

(Ministry of Railways (Railway Board) O.M. No. 76-BC-PAC/V/224
(56) dated 7-3-77/ 16 Phalguna, 1898).



CHAPTER I

RECOMMENDATIONS/OBSERVATIONS WHICH THE
COMMITTEE DO NOT DESIRE TO PURSUE IN THE
LIGHT OF THE REPLIES OF GOVERNMENT

Recommendation

1.48. The Committee note that two of the other reasons given for the un-
satisfactory performance of the indigenously manufactured ACFT loco-
motives were use of indigenous materials as well as inadequacy of in-
spection and poor workmanship. The Committee feel that it should
have been possible for the Railways to overcome the first deficiency by
adopting strict standards, from the very inception, in the matter of indi-
genisation of materials and by exercising strict quality contro] by thorough
mspection at all stages of manufacture. As regards poor workmanship
attributed to the time rgquired for development of skills the Committee
feel that it should have been possible to overcome this deficiency by ini-
tiating the training programme on priority basis, as soon as the collabora-
tion agreement was entered into. The training facilities available under
the collaboration agreement should have been made full use of and mean-
ingful help of the collaborators taken to train our workers in the Chittarajan
Locomotive Works so that these deficiencies of workmanship were not
allowed to come in the way of satisfactory manufacture of locomotives.

[SL. No. 4 of Appendix, Para 1 48 of 224th Report of PAC (Fifth Lok
Sabha))
Action Taken

The Railway Board would submit that all parts of the locomotive
including the bogie were manufactured according to approved drawings.
Components manufactured to the fits and tolerances shown in the drawings
were checked by an independent. Inspecting Organisation with approved
gauges and measurement devices.

A training programme was also initiated for developing the skills of
the workmen. A number cf officers and Supervisors were deputed to France
and Belgium for undergoing training in the manufacture of ACFT loco-
motives and these Officers and Supervisors were employed in the manu-
facture of the locomotives on their return to India.

Strict standards in the matter of indigenisation of materials and strict
quality control by thorough inspection at all stages were in fact adopted.
In fact, the work was carried out in the initial stages under direct supervision
of the Group’s Engineers.

Director Accounts
Railway Board

[Ministry of Railways (Railway Board) O.M. Nc. 76-BC-PAC/V/224
(1-9) dated 19-4-77/29 Chaitra, 1899).]

0¢
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Recommendation

2.87. The Committee note that with a view to rationalising the movement
of stores from Salt Cotaurs to the Stores Depot at Perambur, the goods
are being unloaded and carried by road instead of wagons. The Committee
would like the Railways 10 make sure that these operations by road are
economical and less costly than movement by wagons. The Committee
also find that heavy wharfage to the extent of Rs. 4.17 lakhs was incurred
between October, 1972 and August 1974 on account of departmental
consignments lying at Salt Cotaurs for excessive periods. The Committee
are unable to appreciate why the Railways were not able to organize the
transport of these stores more efficiently and obviate recurrence of such
heavy wharfage. The Committee would like that responsibility for this
to be fixed and positive measures taken to ensure that departmental stores
and consignments which are unloaded at Salt Cotaurs for the Stores Depoy
at Perambur are moved away within the permissible and prescribed period
s0 as not to attract any wharfage charges. The Committee would like
to be informed of the concrete steps taken in this behalf.

{S1. No. 41 of Appendix, Paragraph 2.87 of the 224th Report of the P.A.C.
(Fifth Lok Sabha).]

Action Taken

Following the decision to close down the Perambur Works, Goods
shed for the purpose of delivery of ‘Smalls’ to the Workshop and Stores
at Perambur, arrangements were made initially to transport the consign-
ments through departmental lorries. Efforts were also made to get more
lorries from the ‘Lorry Pool’ of the railway but these efforts were not
successful. The railway, therefore, had to finalize a contract for the
transport of ‘Smalls’ from Salt Cotaurs through a reputed firm so that
there is no risk to railway articles entrusted to them for transport. The
contracts has been finalized w.e.f. 11-4-1975. The decision to
transport these ‘Smalls’ from Salt Cotaurs Goods shed has been taken
mainly on operating considerations as ctherwise the wagons which were
not even loaded fully had suffered considerable detentions in the Work-
shop and Store premises resulting in wastage of wagon space apart from
delay to wagons in transit in Madras area and in placement.

The higher incidence of wharfage of Rs. 4.17 lakhs between the period
October, 1972 to August, 1974 was on account of the difficulty in making
suitable arrangements for collection and transport of the ‘Smalls’ from
Salt Coraurs to Perambur Workshop and Stores Depot. Due to initial
difficulties in finalizing the arrangement, the wharfage incurred had
been heavy. This cannot however be attributed to the faillure of any one
person or persons and no individual responsibility can be fixed on this
account. However, as a result of fixing a suitable transport contractor
and establishing necessary rapport with the Goods Shed staff, at Salt
Cotaurs, the amount of wharfage has come down to Rs. 87,028 and
Rs. 49,200 during 1975 and 1976 respectively. Further efforts are being
made to reduce the wharfage incurred to the absolute minimum.

[Ministry of Railways (Railway Board) O. M. No. 76-BC-PAC
(V)/224 (34.41) dated 19-4-77]



22

Recommendations

3.33. Ths Comnittez nite that a report for initiating termination
proceedings against the contractor was given by the Dazputy Financial
Adviser of the North Eastern Railway as early as Octobar, 1971. Had
the matter been atteaded to with the sariousness that it deserved, it
should have been possible to take conclusive action against the contrac-
tor in order to safeguard public interest. Th2 Commnittee would like
the Railway Board to go into this aspact coaclusively ani inform the
Committee of the action taken.

3.34. The Committee would also like the Railway Board to review
their general orders on the subject in the light of the shortcomings which
have com: to notice in the pressat case, so as to ensure that such lapses
do not recur on other Railways. In particular, the Comnmittee stress
that strict instructions should be issued to regulate paymznts to the
contractor within the limits of the estimated quantities, unless these
are not enhanced in time, for special reasoas to be recorded by the
competent authority. This would ensure that the premises on the
basis of which quotations of a tenderer are accepted would be
specifically kept in view, while making the piymsat to the
contractor, so as the obviate chances of any wunintended benefits
accruing to him. The Committee would like to be iaformad of
the precise action taken in this behalf by the Railway Board.

[S. Nos3. 50 & 51 of Appzadix, Paras 3.33 & 3.34 of th2 224th
Report of PAC (Fifth Lok Sabha)]
Action Taken

Tax Joint Eaguiry Committaz  coasisting of Addl. CCS(G)
anl Dy. F.A. weare laskad to enquire into this aspect also. The find-
i1z3 of th: Connittez are reproduced below :—

“The conclusions drawn inthe Dy. F. A’s letter wasnot free
from certain disputed aspects which necessitated rounds of
correspoadence betwzen the Divisional Supdt’s office and
the h=ad ofize. Changes in the incambency of the Divi-
sional Supdt. in th at yeir also coatributed to the conti-
nuance of the residual term of thes contract especially
when no alternative arrangements could be thought of.”

As thz railway could not maikeany alternative arrangements, the
contract could not be terminated.

G:neral instractions exist in regard to the scrutiny by
thz Tender Committes of rates for individual items to ensure that
the rates are reasonable and have not bzen so minipulated as to
give an unintenisd advantage to ths tenderer in the event of the
pattzern of traffic envisaged at th: tim: of th: tender undergoing
a1y chiiag: thus upsatting the overall calculations. As in the pre-
esnt case there was failure to follow the prescribad instructions,
ths explanation of the Tender Committez m=mbers is being obtain-
ed. In regard to the observation of the Committee that the pay-
m:nts to the contractor should bz regulated within the limits of
estimited quantities, it is submitted that in the day-to-day move-

m ent of traffic, it is not possible to adopt a rigid attitude as the
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fluctuation of traffic is beyond the control of the railweys ard the
contractor has to clear the specified items of work as expeditiously
as possible otherwise this will result in heavy congestion and effect
further movement of traffic. Itis, therefcre, not dcsirztle to res-
trict payment to the estiweted curantities s suggested bty t1le
Committee.

This has been seen by Audit.
Drrector Accounts,
Railwav Board.
[Ministry of Railwzys (Rai'wey Bcaid) O. M. No.76-IC-FAC V,
224 (46-51) dated 11-3-1977/20 Phalguna, 1898].



CHAPTER 1V

RECOMMENDATIONS/OBSERVATIONS REPLIES TO WHICH
HAVE NOT BEEN ACCEPTED BY THE GOVERNMENT
AND WHICH REQUIRE REITERATION

Recommendation

2-33. The Committee would like the Railway Board to review sys-
tematically, in conjunction with the Zonal Railways, the targets, the re-
quiremsnts and the physical capacity available in important interchange
points, and also to see that these are opzrated upto the required level
and with the requisite efficiency. Concerted measures should be
taken to effect improvement in efficiency of these interchange yards.
Ths Committee would like to be informed of the concrete steps taken
in this behalf and the improvements actually effected.

[SL. No. 24, Para 2-33 of 224th Report of PAC (Fifth
Lok Sabha)]

Action Taken

2-33. As has alreadv been explained, the targets of interchange bet-
ween Zonal Railways are reviewed every year at the time of Operat-
ing Meetings. While doing so, a comprehensive view embracing the
likelv level of traffic, itspattern and quantumetc.istakeninto account.
The targets are also reviewed even during the course of the year
if the pattern of traffic demands such a review. More over, the inter-
change oftrafficat Ajni has bzen going up as would be seen from
the following :(—

Target for traffic from
South Eastern Railway to
Central Railway Range : 500-600

Year Actual performance
South Eastern Rail-
way to Central

Railway.
1973-74 - . . . - . . 395
1974-75 - . . . . . . 476
1975-76 . . . . . . . 501
1976-77 . 562
(upto Jan.)

Thesinterchange at Balharshah hasalso been going upandit averag-
ed 414 wagoas daily from Central to South Central Railway in Sep-

24
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tember 1976 and is presently also atthe level of 420 wagons daily against
a target range of 370-450 wagons.

[Ministry of Railways (Railway Board) O. M. No. 76-BC-PAC/V
224 (16-24) dated 22nd June, 1977)].

Recommendations

2.53. The Committee learn further that out of the 12 vans, 4 M.G. vans
have been stabled and one B.G.Van is yet to be commissioned and that
out of the others only 2 vans were running between Palasa and Howrah.
These two vans, running between Palasa and Howrah have also been.
incurring loss, the operational costs during 1972-73 alone being Rs. 4.66
lakhs against the earning of Rs. 3.37 lakhs. According to the Audit
Report, the Ministry of Agriculture is stated have paid to the Railways
Rs. 10.99 lakhs towards re-imbursement of losses sustained by them till
March 1965.

2.57 The Committee have been informed that though there was no
difference between the operation costs of refrigerated and insulated vans,
the cost of maintenance was more in the case of the former. The ques-
tion whether it would be more expedient to run insulated vans instead
of refrigerated vans which have proved neither popular nor economical,
should be examined.

(S.Nos. 27 & 31 of Appendix, Paras 2.53 and 2.57 of the 224th Report
of PAC (Fifth Lok Sabha)

Para 2.53
Action Taken

(i) The present fleet consists of 8 B.G. and 4 M.G. vans. One of
the refrigerated B.G. vans has since been converted into an in-
sulated van.

(i) The B.G. vans are now mostly utilised on Palasa-Howrah circuit
for movement of fish traffic. The number of vans deployed on
this section has been increased from 2 to 7.

(iii) One refrigerated van is being utilised for carriage of frozen meat
traffic between Delhi and Bombay for export to Gulf countries.
The above measures have helped to improve the utilisation of the
B.G. vans.

(iv) The M.G. vans, however, are poorly utilised for want of traffic
and the Ministry of Agriculture have been requested to work
out the details of the scheme for better utilisation.

Para 2.57

The cost of oparation as well as maintenance in case of the refrigera-
ted van is higher than the insulated van. The insulated van cannot
provide the required refrigeration for carriage of fish and other meat pro-
ducts during extreme summer months and over long haulage. The utility
of insulated vans instead of refrigerated vans can, however, be gone into

by the Ministry of Agriculture with particular relation to the transport of
fish.
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The action taken note has been seen by Audit who have made the
following observations.

2. Paragraph 2.53

(a) The position is under verification by Chief Auditors and further
communication will follow, if any changes are found necessary.

(b) Railway Board may like to furnish figures of utilisation of the
B.G. vans in order to support the statement that the measures taken by
it have helped to improve the utilisation of B.G. vans.

3. Paragraph 2.57

The Railway Board may kindly clarify to P.A.C. whether the Ministry
of Agriculture would be submitting a noteon the subject to P.A.C.
separately.

4. The Railway Board have the following further remarks to offer
on the Audit observations :—

Para 2 (b) :(—The figures of utilisation of B.G. vans have been
called for from the Railways and the same will be furnished to
the Public Accounts Committee.

Para 3 :—The Ministry of Agriculture have already advised the
Ministry of Railways to deal with the recommendations of the
committee and obviously that Ministry would not be submitting
a note to the P.A.C. separately.

Director Finance {Budger)
Railway Board.

[Ministry of Railways, (Railway Bcard) O.M.No.76-BC-PAC,V 224])
(25-33) dated Asadha 2, 1899, June 22, 1977.



CHAPTER V

RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF WHICH
GOVERNMENT HAVE FURNISHED INTERIM REPLIES

Recommendations

Para 2.80.1The Committee are distressed that there have been serious
delays in the placement and the unloading of wagons in Perambur Works
Area. The detention of wagons on an average during the 3 years (1970-71
10 1972-73) was of the order of 28 days. Some wagons containing sundry
consignment suffered heavy detention of even 100 days. The Railways
have admitted that the main factors contributing to the detention of wagons
were non-abailability of cranes and shunting engines, non-placement of
wagons at the appropriate places for unloading, improper layout of the
yards, poor maintenance of the tracks inside the stores, depots, etc.

Para 2.81. The Committee note that the position has shown some
improvement after certain remedial measures were taken in pursuance
of the findings of Audit. Such detention have come down from the
average of 28 days (inclusive of free peried) to about 9.5 days (September
1974).

Para 2.82. The Committee regret the complacent attitude of the
Railway authorities. For years they did not appear to have realised the
wasteful nature of the operation. This casual attitude seems to be due
to two factors ; first that the Railways had not fixed any specific time limit
(free time) for unloading of wagons in the departmental yards, and secondly,
the demurrage charges do not appear to have been levied/collected. No
effort even seems to have been made to enforce accountability on the field
officers. The Committee feel that this perfunctory approach in the
matter of use of wagons for departmental purposes was responsible for
the default which persisted over the years. The Committee desire that
the Railways should, without delay, fix norms for loading and unloading
ot wagons not only at Perambur yard out at all major departmental sidings,
and ensure that the wharfage/demurrages are charged from the depart-
mental authorities who are found exceeding the prescribed ‘free time’.
The Committee further desire that the ‘frec tme’ t0 be prescribed should
be laid down strictly so as to act as a self-regulatory discipline for efficient
operation. '

Para 2.83. In this context, the Committee woud point out that in
the Diesel Locomotive Works, Varanasi, the time taken for handling of
wagons for departmental stores etc. is only one day. There is no reason
why it should not be possible with medernization schemes under way on
the Railways to bring doewn the time in other departmental yards to this
level.

Para 2.84. It is significant that the Railways have now found it
possible to reduce the detention time of wagons from an average of 28 days
in Perambur to 9.5 days without having to physically alter the layout of the
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yard etc. The Committee would, therefore, emphasise that the constraints
of the layout of departmental yards should not be over-emphasised, and
concerted efforts should be made to see that minimum time is prescribed
for the loading and unloading of goods in the departmental yards.

Para 2.85. There should also be a well regulated system and pro-
cedure by which excessive deteation time and demurrage charges are
promptly checked by supervisory officials and adequate action taken against
those found responsible for avoidable and costly detentions.

Para 2.86. The Committee would reiterate that wagons have
beed acquired with the nation’s money and should be treated as a national
asset to be put to the best economical use. The Railways in fact have
to set an example by releasing the wagons loaded with departmental goods
quickly so as to act as modecl to other users. The Committee need hardly
point out that reduction in detentioned of wagons would enhance their
availability for greater public use and thus subserve the larger public
objective.

[Sl. Nos. 34 to 40 of Appendix, Paragraphs 2.80 to 2.86 of the 224th

Report of the P.A.C. (Fifth Lok Sabha)]

Action Taken

Paras 2.80 to 2.86

The observations of the Committee have been brought to the notice
of the Railways. The Board have also issucd instructions to railways in
October 1974 to ensure that wharfage demurrage charges are recovered
on railway materials and stores as in the case of public traflic and that the
charges accrued should be paid by the Departments concerned by credit
notes. The railways have been asked to review the free time in respect
of every Workshop and after making a proper time study to fix free time for
for all traffic dealt with inside the Workshop sidings as in the private or
assisted sidings. Demurrage for detention of wagsons in excess of free
time should also be recovered from the concerned departments.

On receipt of the recommendations of the Committee, the railways
have been asked to review the position again and ensure that the time
limit to release of booked Wagons is enforced strictly and to charge de-
murrage/'wharfage charges in excess of the prescribed time limit. The
replies received from the Railways indicate that free time has been fixed
for unloading of wagons in all the workshops of the Railways except the
Liluah Workshop or the Eastern Railway and Golden Rock Workshop
of the Southern Railway. The position in respect of Liluah Workshop
and Stores sidings which has certain peculiar features is under examination
by a Departmental Committee for fixing suitable norms. The position
in respect of Golden Rock Workshop of the Southern Railway is under
examination. In regard to the request from the Railway to give special
consideration to Perambur Workshop and Stores, the Southern Railway
is being asked to re-examine the matter and fix a suitable free time limit
after a proper time study and to charge demurrage for any detention in
excess of the time limit so fixed.

[Ministry of Pailways (Railway Board) O.M.No. 76-BC—~PAC(V)/224
(34-41) dated 19-4-77))
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Recommendation

Para 3.17. The Railway Administration should have, in its own interest,
entered into a meaningful dialogue with the State Governments
much earlier and not relied on the assumption that as the responsibility
for patrolling devolved on the State Governments they would bear the
cost involved on such patrolling. The Committee fail to understand how
the whole matter came to be dealt with in such a very casual and perfunctory
manner. Keeping in view the very large amount involved, the Railway
Administration should have resolved the matter in time with the State
Central authorities concerned.

[SL.No. 45, Para 3.17 of 224th Report of PAC (Fifth Lok Sabha))

Action Taken

Para 3.17. It is submitted that the N. F. Railway Administration
raised debits against the State Governments concerned, in accor-
dance with the Board’s directive, for reimbursement of the cost
of patrolling. However, all the AGs concerned reversed the
debits, sooner or later, on the ground that the State
Governments did not corsider security track patrolling to be their
responsibility. The Ministry of Railways took up the matter with
the Ministry of Home Affairs as early as February 1969 requesting them
to issue a directive to the State Governments so that amounts which were
correctly debited by the Railways to the State Governments towards the
cost of security patrolling of track arranged as an anti-sabotage measure
on the advice of the State Governments, and which have been re-debited
by them to the Railways, may be finally adjusted. No directive in the
matter has, however, been issued by them so far,

2. In January 1975, the Ministry of Finance referred tc a complaint
made by the Government of Assam that large amounts were being
debited by the Railways unilaterally against the State Government for
security track patrolling on the N.IY. Railway. In reply it was explained
that security track patrolling on the N.F. Railway having been introduced
at the specific request of the State Governments, the debit, therefore,
woeuld bave to be borne by them. It was further suggested that in case
the Government of Assam were unable to bear the burden, they could
perhaps approach the Central Government fcr pecessary financial support
in the matter, it being clearly understood that this cxpenditure did not in
any casc pertain to the Railways. A similar reference was made by the
Home Ministry in May-75 and the matter was exploined to them on similar
lines. The stand taken in the muatter with the Ministry of Finance was
also explained to them in detail.

3. The matter was further examined at a meeting in December, 75
between the representatives of the Ministry of Railways and the Ministry
of Home Affairs. It was decided in that mecting that a paper should be
prepared for the Committee of Secrctaries for a decision regarding the
agency which should finally bear the expenditure incurred by the Railways
on security track patrolling undertaken at the specific requests of State
Governments, and the policy to be followed by the Railways in future
in respect of such requests. A memorandum has accordingly been pre-
pared and forwarded to the Ministry of Home Affairs to be placed before
the Committee of Secretaries,
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4. It will be noticed from the foregoing that, occasional delays
apart, the matter has been under correspondence with the State Govern-
ments or with the Ministry of Finance or with the Ministry of Home
Affairs almost continuoulsy since 1969. The issue appears to be some
what involved, now that the matter is being placed before the Committee

of Secretaries, it i3 hoped that a satisfactory solution to the vexed question
would emerge shortly.

This has been seen by Audit.

Director Accounts,
Railway Board,

[Ministry of Railways (Railway Board) O.M. No.76-BC-PAC/V/224 (42-45)
dated 20-4-1977/30 Chaitra, 1899.]

Recommendations

Para 3.30. An intriguing aspect of the case is that the tenderer
‘A’ had quoted a very high rate for repacking transit packages of parcels/
luggage and very low rates for certain other items. The actual quantum
of work of the former items during the first and the second years of the
contract turned out to be nearly three times and two times respectively
of what had been anticipated by the Railway Administration. This
resulted in unintended gain to ‘A’.

Para 3.31. According to information furnished to the Committee, a
Joint Enquiry Committee appointed by Railway Board has gone thoroughly
into various aspects of the award of handling contract and on the basis
of the findings of that Committee, “Government have come to the con-
clusion that the Tender Committee erred in evaluating the tender correctly.
The officers who constituted the Tender Committee are being asked
expla"-n’,.

Para 3.32. The Committee are constrained to observe the un-
conscionable delay in reaching conclusions on the report of the Joint En-
quiry Committee, both by the Railway Administration and the Railway
Board. Where the conclusions of an enquiry committee are not found
acceptable and further probe is called for, it should be done on a priority
basis, so as to clinch the issue and take conclusive action without delay.
The Committee urge that the Railway Board and the Railway Adminis-
tration should take conclusive action in the present case against the de-
faulting officers without further delay, under intimation to them.

[Recommendation S1.No0.46-51—Para 3.29-3-34 of 224th Report of
PAC (1976-77)]

Actien Taken

Parae 3.3° % 3.32. The observations of the Committee are noted.
Qut of the three members of the Tender Committee, one has retired from
service on 23-1-1973. Therefore, no action can be taken against him.
Out of the other two officers, explanation has been given by one officer.
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The reply from the other officer is still awaited. The final action taken
against the two members of the Tender Committee would be advised as
soon as the same is finalised.

Director Accounts,
Railway Board.

[Ministry of Railways (Railway Board) O.M. No. 76-BC-PAC/V/224
(46-51) dated 11-3-1977/20 Phalguna, 1898].

NEew DELHI ;
C. M. STEPHEN,
December 19, 1977 Chairman,

Public Accounts Commitiee.
Agrahayana 28, 1899 (s)



APPENDIX
CONCLUSIONS'RECOMMENDATIONS

SI.  Para No. Ministry Recommendation
No. concerned
- . ; . ; .
1. 1.4 Railways The Committee expect that final replies to those recommendations/

observations in respect of which only interim replies have been furnished
so far will be submitted expeditiously after getting them vetted by Audit.

2. 1.8 —do— The Committee note that a Technical Committee has since been
constituted by the Railway Board to inquire into the defects in failure of |
ACFT and ACMT Electric Locomotives. The terms of reference of
this Committee #rer alia include a review of the manufacturing programme
for ACMT electric locomotives with special reference to the specifications
for traction motors armatures, their import and indigenous manufacture
within the country. The Committee desire that the Technical Committee
may be advised to complete their work expeditiously.

3. I.11 —do— The Committee are unhappy to note that the Enquiry Committee set
up as early as in August, 1974 to go into various aspects of the transac-
tions entered into with the foreign collaborator called ‘Group’ has not
vet completed their investigation. The Committee need hardly point
out that undue delay in completing investigations into alleged irregu-
larities tend to undermine the utility of such investigations. After all,
the main idea behind setting up of Enquiry Committee is to ensure that
the loopholes, procedural or otherwise, are pinpointed with a view to
taking remedial steps so that such irregularities do not recur. The Co-
mmittee would, therefore, like that the matter should be expedited.
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—do—

—do—

—do—

The Committee also note that in regard to over-charging by M/s.
Group in respect of 41 items including silicon insulating varnishes, a claim
has been made by the Chittaranjan Locomotive Works in its statement
of claims filed before the joint arbitrators, The Committee would like
that the arbitration proceedings may be completed expeditiously.

The Committee are not satisfied with the reply. What the Committee
had intended was that keeping in view the unsatisfactory working of the
interchange points of Balharshah and Ajni, as revealed during exami-
nation by the Committee, the Ministry of Railways should systematically
review the functioning of other interchange points on all the Zonal
Railways with a view to affect improvement in the efficiency of these
interchange points. Such an exercise does not appear to have been
attempted. The Ministry of Railways have only intimated that the
targets of interchange between Zonal Railwavs are reviewed every year
at the time of operating meetings. While taking note of the review be-
ing carried out in the routine way, the Committee would like to reiterate
that the Ministry of Railways should make a systematic review of the
targets, the requirements and the physical capacity available in all the
important interchange points in different Zonal Railways.

The Committee note that some improvement in the utilisation of
the BG refrigerated fish vans has been effected as a result of some measures
taken by the Ministry of Railways. However, according to the Minis-
try of Railways, the MG vans continue to be poorly utilised for want of
traffic. The Committee would like to be intormed of the figures of utilisa-
tion of the BG and MG vans during 1976-77 and 1977-78 (upto end of
December 1977).




7. 1 20 Railways

The Ministry of Railways have also stated that the Ministry ¢
Agticulture was being requested to work out the details of the scheme fou
better utilisation. No action, however, appears to have been taken on the
Committee’s suggestion made in paragraph 2.§57 of the Report that the
question whether it would be more expedient to run insulated vans instead
of refrigerated vans which have proved neither popular nor economical,
should be examined. The Committee would like the Ministry of Railway
to go into the points raised in paragraphs 2.56 and 2.57 of their 224th
Report and intimate to them the concrete action taken on the observations
contained therein. This may be done urgently.
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